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(c) it 80, the steps taken m the 
_tter? 

Tbe Minister of State in the Mblis-
., of Home Mairs and MiDlater of 
DeleDoe SuppUos ill the MiDlatry of 
DefeDce (Sbrl HaW): (a) 48. The 
.. tionality of these foreign tourists is 
_ foliowl:-

British 
Malaysian 
American 
Danish 
Irish 
Dutch 
Nepale.e 
German 
South African 
Chinese 

(b) No. Sir. 

(e) Does not arbe. 

Aligarb Muslim University 

28 
8 
S 
2 
2 
1 
1 
I 
1 
1 

°291. Sbrl Yashpal Singb: Will the 
Kinister of Edueatlon be pleased to 
.tate: 

(a) whether the promulgation of the 
A1igarh Muslim University (Amend-
ment) Ordinance. 1965 and the 
amending Bill r~ la l  the Ordin-
ance have contributed to the return 
of normalcy in the University cam-
pus; and 

(h) when it i! proposed to bring 
torw<Jrd the promised comprehensive 
iii II to improve the working of the 
University? 

Tbe Minister of Education (Sbrl M. 
C. Chagla): (a) Yes. Sir. 

(b) A bill incorporat:ng long term 
Aegislative proposals in respe j (If the 
.A..ligarh Muslim University will be 
introduced in Parliament as sOOn as 
)IIOssible. 

Allocation of Fun"" for EdueatloD 

°292. Sbrl Vl5bwa Natb Pandoy: 
Will the Minister ot Education be 
.Ieased to reter to the reply given 
to Starred Que.tion No. 636 on the 
~t  September, 1965 and state: 

(a) whether Government have c0n-
sidered the Unlve .. ity Grants Com-
..bsIon :Report for the year 1183-34 

whereiJ;l ~jt hu been stated that U. 
funw allocated during the Third Pia 
period tor education are not .ulBcleall 
to meet the basic needs ot the U"-
versities and colle,,.; and 

lb) it 80, Government'. ~ 
thereto! 

The MInister ot EducatiOA (8brl a 
C. Charla): (a) and (b). Govern-
ment propose to give to the Univcnl.,. 
Granb Commission grants durlnil tbio 
rurrent year ",bloh t t ~ wlOa _ 

grants made during the fI .. t four )"c_ 
of the Third Flye Vear Pie wW _ 
ceed the orieinal allocation rna"-_. 
the purpose. 

Relationship between Lerfslato.. ,.Dd 
tbe Admlnbtratlon 

·293. Sbrl D. C. Sbarma: Will !be 
Minister ot Home Alfalrs be pleueci 
to state: 

(a) the progreso mad. In the a-. 
Iization ot the dratt Code to r~ lat  

the relationship between Mcmbera of 
Parliament and ot State Leei.latUlW 
and the AdmInistration; aDd 

(b) when it is likely to be pi_ 
on the TableT 

The Mlnl.ter of State In the '11 .... 
try of Home Alfalrs and Mlnl!ter .. 
Defence SuppU.. In tbe MInistry .. 
f).t.nce (Shrl Hatbl): (a) and (b). 
The draft Code is still under conal.· 
deration. 

PrIvate Sector Coastal Bellnerits 

·294. Shrl P. C. Bor()oah: WiI] !be 

Minister of Petroleum and Ch.m ...... 
b(' pleased to refer to the reply eivea 
to Starred QU(lstion No. 652 on U:w 
15th September. 1965 and .tate: 

(a) the llflturc, specifications." 
extent of vl:/.rious produC'ts to be p,.. 
duced under the revised prO'1uctioa 
pattern in each ot the private aec:tor 
coastal refineries; nnd 

(b) the annual <lemand of ea"" I1f. 
t.hese product. In the country and the 
pre5""t annual availability of eado 
from indigenous .oureeJ'? 

Tbe MiIllster of Peirole1uD .. 
Cbemleab (Sbri D_TDn Ita .... ): 
(a) and (b). Under Rule 12 ell 




